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(Taking over of

to pay market prices. What is needed 
today is that we should assure our 
ordinary massese minimum quantities 
of various essential commodities at the 
most bearably and reasonable price 
level. Once that is satisfied, in regard 
to all other people,' if they wish to 
indulge in luxurious ways of life, let 
them pay for If the market price 
goes up to Rs. 10/- or Rs. 12/-, let 
them pay. Otherwise, let them be 
satisfied with one sweet. Why should 
they insist upon rosgolla and sandesh 
all the time?

Similarly in regard to clothing and 
rice also. I have ration rice. But some 
of these people would like to have 
basmati or other varieties, which are 
luxury ones. They are welcome, but 
let them pay. This is the policy of this 
Government. "

I am glad that as far as sugar is 
concerned, the present Government is 
pursuing the right policy, and achiev-
ing success. I am happy to find that 
we are today in a happy position to 
assure an economic price to our far-
mers much higher than the minimum 
price. If Government succeeds in help-
ing them to gain (more and more, by 
starting their own cooperative facto-
ries and also peasant-managed and 
peasant-owned factories even other-
wise, and if they are prepared to make 
sick mills effective and efficient, it 
will be all for the good not only for 
the poorer people . but also richer 

-people and the middle class. I am not 
prepared to accept the marketing 
economy which was sought to be pro-
pagated by my friend> Dr. Subrama- 
niam Swamy. He was asking what is 
this economics? Theirs is a round and 
round economy, cycling all the time 
people’s money into the pockets of 
only capitalists and not of the general 
folk. Our is the welfare economy; and 
I am in favour oii it; and I hope and 
I am glad that we are making success 
pn this front. I hope, since hon. Min-
ister is incharge of the “civil supplies, 

.he will be able to try  and introduce

Management) Arndt. Bill 
it for as many commodities as possible 
and see that the distribution is much 
more satisfactory than I t  is today.

RAO BIRENDRA SINGH; There is 
nothing much to say. I only thank my 
friend Mr. Ranga who is one of our 
most senior members and a grand 
farmers’ leaderT T assure him that the 
policy that we are following, the 
Government intends to continue it be-
cause we want to provide cheaper 
sugar to the weaker sections at 
Rs. 3.65 per kg. and at the same time, 
we want to give some liberty, some 
freedom to the sugar mills to make 
good their losses, if any, on supplying 
of levy sugar quota to the Govern-
ment. But you know that even in the 
free market we have controlled the 
prices of sugar and around festival 
seasons, sugar has been selling even 
in the Capital in Delhi around Rs. 6* 
per kg; and with this policy, I am 
sure, we shall be able to ensure re-

m unerative prices to the farmers as 
was advocated by my friendf Shri 
Mani Ram Bagri and at the same time, 
we shall see that the sugar mills, most 
of which are in the cooperative sector, 
do not suffer any losses and' they con-
tinue to make profit.

MR. CHAIRMAN; The question is: 
“That the Bill be passed.”

The motion was adopted.

16.22 hrs.

RAMPUR RAZA LIBRARY (AMEND-
MENT) BILL—Contd.

THE DEPUTY MINISTER IN THE 
MINISTRIES OF RALWAYS, EDU-
CATION AND SOCIAL WELFARE, 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): on behalf of Shrimati 
Sheila Kaul: I beg to move:

“That the Bill to amend the Ram-
pur Raza Library Act 1975, as P*ss-
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(Shri Mallikarjun) ,

ed by Rajya Sabha, be taken into
consideration.”

Sir the Rampur Raza Library, Ram-
pur, was originally established as a 
personal collection of Nawab Faizul- 
lah Khan relating to the year 1974— 
1794 A.D. and was given the status of a 
separate Department in the year 1851 
during the period of Nawab Syed 
Mohammad Saeed Khan. It was in 
1953 that the Library was declared a 
public library by the late Nawab 
Sir Syed' Raza Ali Khan. In 1975 the 
Government of India declared it to ba 
an institution of national importance 
vide Rampur Raza Library Act, 1975. 
Under the same Act, a Board under 
the Chairmanship of Governor of 
Uttar Pradesh was also constituted in 
1975.

Section 27(1) of the Rampur Raza 
Library Act, 1975 empowers the Cen-
tral Government to make rules to 
give effect to the provisions of the 
Act. Section 27(3) of the Act provides 
that the rules so made shall be laid 
before each House of Parliament. The 
requisite rules pertaining to the Ram-
pur Raza Library were notified in 
June, 1975. Copies of these rules have 
also been laid before both the Houses 
of Parliament. Section 28(1) of the 
Act empowers the Board °* Library 
to frame regulations, with the pre-
vious approval of Central Govern-
ment, to enable them to discharge 
their functions under the Act. There 
is, however, no provision in the ex-
isting Act for laying of regulations 
before the Parliament.

In its 7th Report, the Committee on 
Subordinate Legislation has desired 
that like rules, regulations framed by 
subordinate bodies under delegated 
powers is authorised by the concern-
ed Acts of Parliament should also be 
laid before Parliament and there 
should’ be a provision to this effect in 
the relevant statues. Likewise, there 
should invariably be a provision in 
the relevant statutes for publication 
of the rules as well as the regulations

to be made thereunder from time to 
time to be published under the Ga-
zette of India. The Government have 
accepted the recommendation of the 
Committee on Subordinate Legislation. 
It is therefore proposed to amend the 
Act by adding Clause 4 to Section 28 
of the Act. A minor amendment is 
also proposed to sub-section (1) of 
Section 28 of the Act so as to insert 
the words “by notification in official 
gazette” after the word “the Central 
Government”. This will meet the re-
quirement of the Committee on Sub-
ordinate Legislation. The Rampur 
Raza Library (Amendment) Bill,
1979, now 1980, was accordingly in-
troduced in Rajya Sabha on 28-3-1S79. 
The amendments contained in the 
Bill are in consonance with the re- 
commedations of the Committee on 
Subordinate Legislation. I, therefore, 
move that the Bill to further amend 
the Rampur Raza Library Act, 1975, 
be taken into consideration.

MR. CHAIRMAN; Motion moved:

“That the Bill to amend' the Ram-
pur Raza Library Act, 1975, as pass-
ed by Rajya Sabha, be taken into 
consideration.”

Shri Sudhir Kumar Giri.

SHRI SUDHIR GIRI (Contai); At 
the outset I support the Bill. This 
Bill is in response to the Seventh 
Report of the Committee on Delegat-
ed Legislation. This legislation would 
go a long way to ensure the authority 
of our Parliament over the regulations 
made by the management of the Ram-
pur Raza Library.

While supporting this Amendment 
Bill, I intend to point out to the Gov-
ernment some facts and some aspects 
of the Library concerned. This Lib-
rary contains very old manuscripts of 
the seventeenth century. These manu-
scripts are of Urdu, Arabic, Hindi a n d  
various other languages. All these 
manuscripts have been preserved' with 
care. I think so. As far as my know-
l e d g e  goes, I know that some Arabic -
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manuscripts ar6 of Nashtalik and Spe-
kes ta style. Tins Nashtalik and Shek- 
esta style may be comparable to the 
present day shdrthand-type. Very few 
experts are there- who can urider- 
stand this Nashtalik and shekesta type 
of Arabic manuscripts. The number 
of those experts is fast dwindling. -I, 
therefore,, bring, to the notice of the 
Government that the number of such 
experts who are capable ‘ of under-
standing and preserving this Nashta-
lik and Shekesta type of Arabic manu-
script and who are few and those 
manuscripts should be protected so 
that our future generations do not 
lag behind in ^oing through the manu-
scripts and understanding them pro-
perly. ■

Many foreigners do visit our coun-
try and those who are interested in 
the cultural aspect go to visit the Ram_ 
pur Raza Library. They also go there 
for their research work and it is very 
difficult for them to get accommoda- 

. tion there, because the Library is situ-
ated in an interior part of the town. 
So, I suggest to the Government that 
some hostel accommodation should be 
provided there, so that foreigners and 
other scholars who. go there for re-
search work or to fulfil their curiosi-
ty should not find any difficulty in the 
matter of accommodation. While the 
principal Act—the Rampur Raza Lib-
rary Act, 1975—was moved in both 
Houses, the Minister concerned gave 
some assurance that they would try 
their level best to collect the manu-
scripts lying scattered all over the 
country in rural areas. How far Gov-
ernment has attempted to collect such 
manuscripts from rural areas should 
be made known to the House and the 
nation. It would enrich the collection 
of the Library if those manuscripts 
are collected from those rural areas.

The management of'the library is 
trying to preserve the manuscripts 
with some care, but as far as my 
konwledge goes, there is still scope for 
improvement of the measures of pre-

servation. The other day we read in the 
newspapers that some valuable manu-
scripts are being smuggled out of the 
country. I do not know whether any 
manuscript from this library has al-
ready been smuggled out. I have no 
specific information in this regard, but 
I urge upon the Government that 
more precaution should be taken so 
that such valuable, manuscripts of 
17th century are not smuggled out in 
any way.

Some memoir notebook for Hin-
dustani . classical music has been pre-
served in" the library. It is very help-
ful for the development of classical 
Hindustani music and Government 
should"~take proper care to maintain 
this memoir notebook, because this 
would be very helpful to the musici-
ans.

Last but not the leastf the Central 
Government should come forward 
with a National Library Policy, which 
would help scholars and researchers 
and those who have got special inte-
rest and taste in the cultural activi-
ties of the country. Our society is not 
static but moving forward. For a mov-
ing society, it will be helpful if the 
cultural aspect is preserved in a very 
organised way. So, I urge upon the 
Government that not only should they 
establish ‘ their authority over the 
management of the library but they 
should“ also try their level best to 
collect the manuscripts and the cul-
tural relics lying scattered all over the 
country in our rural areas. I again 
appeal to the Government to take 
necessary action in this regard.

^  s r t  ( q r s f t ) - :
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“Rampur Raza Library has the 
finest collection of Mss. in Arabic, 
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? ^FF¥ eî TT T̂̂ PJT̂ ST

r ^ r f j r ?  ^  n ^ % ^ c .  *ft ?irq ^
ai^r fa n  ? , ^  T

^rn F̂t irq  ^ r f i r f t  *?)

faq?5ftq^W ^7qT
fk**T 3P?, w  $  t  ^  ^f«T,

»ft fa^aT ^t«n  3ft «ft¥r-



m

% q ji



^



* \ f

f̂?T Tr^Far TOT |  I jv p f t

fg  ij ^5zr^«rT, s jT n i^ r  ^ t£ f

^ H T  3iT
f t  sr & ^ft ^‘frra  33 ^ r

fasrr ^wcnft ^ m T f t f T ^ T ^ n



417 Rampur Raza Library AGRAHAYAIfA 9, 1903 (SA K A ) (Arndt.) Bill 418

* However,' Sir, I must at this juncture 
also make a number of references to 
the situation that is prevalent with 
respect to this Library. This Library 
is the biggest Urdu Library in India. 
It is the second biggest in Asia. Such 
being the case, we know the impor-
tance of the Library. The hon. Minis-
ter has himself enlightened the House 
about the importance of the Library. 
There are nearly 40,000 volumes and 
nearly 15,000 manuscripts in Arabic, 
Persian, Urdu and Hindi.
1*3.00 hrs. ,

[ M r .  D e p u t y - S p e a k e r  in the Chair}
On the one hand, we have a Library 

which is the second biggest Urdu 
Library in Asia and which is the 
biggest Urdu Library in India and, on 
the other hand, that biggest Urdu 
Library in India has a skeleton staff 
of only 17. Till last month, that is, 
October the Library was without any 
head whatsoever. I do not know the 
position right now, this month. I, 
therefore, beg to submit before the 
House that centrary to the noble ideas 
that the Government has, contrary to 
the noble sentiments on the basis of 
which the Act of 1976 was passed in 
this House, contrary to all these, the 
Library today is facing a crisis of 
neglect. I have, therefore, risen only 
to emphasise upon the Government 
the necessity to see that its noble senti-
ments are reflected in reality also and 
that necessary adequate and immediate 
steps are taken.

Sir, you please visit the Library and 
you wilj know how poor is the main-
tenance of even its building. It also 
needs attention. There are also hardly 
any plans for the development of this 
Library. There was, if I am not mis-
taken, a plan to microfilm all the 
manuscripts that are there. They are 
very preciou*. But it pains us to see 
that hardly a hundred manuscripts— 
there are 15,000 of them—have been 
microfilmed. I must, therefore, suggest 
that greater attention has to be paid 
to this Library which contains the 
finest treasure of books and manu-
scripts in Arabic, Persian, Urdu and 
Hindi. x

2573 LS—14

Formerly, there was an idea to 
microfilm all manuscripts and to keep 
them in a fire-proof safe. I would, 
therefore, suggest that we should have 
a microfilm unit in the Library itself. 
Please don’t bring all those precious 
manuscripts from Rampur to Delhi for 
the purpose of getting them microfilm-
ed. • We know what can happen to 
these valuable manuscrips in transit, 
to and for from various places. So, 
let therg T>e a microfilming unit in the 
Library itself. • '

The Library should be developed as 
an active centre for research. 1 must, 
therefore, reiterate the demand that 
has been made here for a proper hostel 
so that the scholars can take full ad-
vantage of this Library. * ■

I do not want to consume much time 
of the House. The Bill, however, is 
limited only to the implementation of 
the recommendations of the Com-
mittee. We have only taken this 
opportunity to place before the House 
and the hon. Minister some important 
aspects of the Library which need his 
immediate attention. We have here a 
Minister who is known for quick work.
I know it because he is in the Rail-
ways also. I am also a Member of the 
Railway Consultative Committee and, 
as such, I have personal knowledge of 
the fact as to how quickly he works, 
provided he takes, up a particular 
thing.

Now he is also in Education.

Therefore, 1 have placed a few 
aspects of the library which need im-
mediate attention here and hope that 
necessary expeditious action will be 
taken.

(*fr<*§rgv) :
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tion that we shall have to collect the 
manuscripts from the rural areas also.

The main point is that the Seventh 
Report of the Committee on Subordi-
nate Legislation has recommended 
that the regulations made by the 
Board must also be placed on the 
Table of the House. To meet that re-
quirement, a small clause is being 
added to section 28—in order to fulfil 
this recommendation of the Commit-
tee on Subordinate Legislation which 
has been accepted by the Govern-
ment.

So far as the other part about pro-
viding funds is concerned, in this 
Plan period Rs. 15 lakhs have been 
allocated; in 1980-81 Rs. 2 lakhs have 
been spent by the Board; and for 
1981-82, Rs. 4.5 lakhs have been" al-
lotted. It is true that we must be 
able to provide accommodation to the 
scholars who come there. Also it is 
the duty of the Government to see how 
best the Library building can be re-
modelled and restructured. At the 
moment the Library is in a building 
called Ahmed Manzil. Adjacent to 
that there is one building called Rang 
Mahal. The Board is in touch with 
the Government of U.P. negotiations 
are going on and if it is also acquired 
and if proper proposals are sent by 
the Board, Government will take cog-
nizance of the need for remodelling it 
and also for building hostel accom-
modation, boarding and lodging faci-
lities, and so on and so forth.

My hon. friend, Shri Daga, has 
said that the Reports have not been 
laid on the Table of the House. Only 
in March this year all the Reports 
were laid on the Table of the House.

SHRI MOOL CHAND DAGA: For
which year have the Reports been laid?
I enquired from the Library. The 
Reports for the last three years have 
not been laid on the Table of the 
House. Can he give me the dates on 
whch the Reports were laid?

SHRI MALLIKARJUN; On 28th 
March, 1981, the Annual Report along 
with audited accounts has been laid 
on the Table of the House........

SHRI RAVINDRA VARMA (Bom-
bay N orth): For which year?

SHRI MALLIKARJUN: If it has
been laid in March, 1981, naturally 
it might be covering, if there is any 
lapse, from 1979 onwards. No doubt 
for passing this Amendment Bill time 
has been consumed. However, the Go-
vernment has got a sense of priority of 
getting through the essential Bills.

With these few words I request 
that the Bill be taken into considera- 
ton.

SHRI SUDHIR GIRI: I pointed out 
that the number of scholars or ex-
perts in Shikasta and Nastalik has
been declining. So I suggested that 
the Government should take steps ta 
educate some other scholars so that 
they can become experts in these two 
types.

SHRI MALLIKARJUN: It depends 
upon the individual scholars to have 
the taste of learning from the existing 
experts.

MR. DEPUTY-SPEAKER: Now the 
question is: r- '

“That the Bill to amend the 
Rampur Raza Library Act, 1975, as 
passed by Rajya Sabha, , be taken 
into consideration.” -

The motion was adopted.

MR. DEPUTY SPEAKER: The
question is: 1 - . f
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[Mr. Deputy-Speaker]
“That clause 2 stand part of the 

Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1—Short Title

Amendment made:

Page 1, line 4,—

for “1980” substitute “1981” (2)
(Shri Mallikarjun)

MR. DEPUTY SPEAKER: The
question is:

“That clause 1, was amended, stand 
part of the Bill.” ’

The motion was adopted.

Clause 1, as amended was added to 
the Bill,

Enacting Formula 
Amendment miade:

Page 1, line 7,—

for “Thirty-first” substitute 
“Thirty-second” (1).

(Shri Mallikarjun)
MR. DEPUTY SPEAKER: The

question is:

“That the Enacting Formula as 
amended, stand part of the Bill.”

Th^ motion was adopted.

The Enacting Rormula, was amend-
ed> was added to the Bill.

The Title was added to the Bill.
SHRI MALLIKARJUN: I beg to

move:

“That the Bill, as amended, be 
passed.”

MR. DEPUTY SPEAKER: The
question is:

“That the Bill, as amended, be 
passed.”

The motion was adopted. '

17.18 hrs.

KHUDA BAKHSH ORIENTAL PUB-
LIC LIBRARY (AMENDMENT) 

BILL

THE DEPUTY MINISTER IN THE 
MINISTRIES OF RAILWAYS, EDU-
CATION AND SOCIAL WELFARE 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : The Khuda Bakhsh 
Oriental Public Library, Patna was 
built out of the vast and valuable per-
sonal collections of Arabic and Per-
sian manuscripts and bookg of the 
late Maulvi Muhammad Bakhsh Khan, 
father of Maulvi Khuda Bakhsh. In 
1891, Maulvi Khuda Bakhsh executed 
a Deed of Trust appointing the then 
Bengal Government (now Government 
of Bihar) as trustees for the manage-
ment of the Board.

In December, 1969 the Government 
of India declared the Library as an 
Institution of National Importance 
xride Khuda Bakhsh Oriental Public 
Library Act, 1969. Under the same* Act, 
the Government of India also consti-
tuted an autonomous Board to carry 
out the administration and manage-
ment of the affairs of the Library. 
The Governor of Bihar is the Chair-
man of the Board.

Section 27(1) of the Act empowers 
the Central Government to make 
Rules to give effect to the provisions 
of the Act. Section 27(3) of the Act 
provides that the Rules so made shall 
be laid before each House of Parlia-
ment. The requisite rules pertaining 
to the Khuda Bakhsh Oriental Public 
Library, Patna were notified in July, 
1970. Copies of these Rules have 
already been laid before both the 
Houses of Parliament.

Section 27(3) is proposed to be 
amended through this Bill. Section 28 
(1) of the Act empowers the Board 
to frame Regulations with the previ-
ous approval of the Central Govern-
ment, to enable them to discharge 
their functions under the Act. There


